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correction in his date of birth and prave
direction that the respondents should not retire the
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retired earlier He had therefore immediately
represented on dated 27.11.91 that his date of birth

was wrongly recorded and as per the school certificate
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in the service record. No reply was received to his
representation and therefore, he had again sent anocther
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recorded in view of  the certificates given by the
Doctor. He cannot mnow be heard fo change his
date of birth after 35 years of service as the application
is barred by delay and latches. They have prayed for
rejection of the application.

3. It is an undisputed position that since the
filing of this application, the applicant has retired from
the service on attaining the age of supeannuation as per
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the birth date recorded by the Railway authorities in




.~

the certificates showing his birth date and th 1e
was medically examined for the ascertainment of the
birth date. Though the applicant does not say anything

about his medical examination for ascertainment of the

produced any birth date certificate and therefore he was
sent for medical examination and as per the medical
examination, his age was ascertained as of 22 and
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the facts of the instant case. Considering the ratio of

of the applicant cannot be allowed to be altered at
such a belated stage and that the application suffers
from vices of latches and delay and the same
therefore deserves to be rejected and hence, in the

conclusion, we reject the O.A. with no order as to

costs.
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